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Financial Parameters for privafisation of
Wind and Solar Power Generation

3205. SHRU 3ANJAY DALMIA @ Will
the FRIMD MINISTER  be  plewsed to

N

W owhether 11 1> a fact that the Elee-
iricit, (Supplyy Act, 1948 stipulules a
m ~imum rate of seturn of 5 per cent
over the RBI rates for invesimeats made
i Gas and Coal based power generation
projects (Scheme)s

{b) 1¥ so, whether, in view of Gov-
croment’s open mindedness for privatisa-
tion, it would extend the same stipulated
financia] parameters made in Wind and
Solar generation schemes also, to attract
private parties to  negotiate with
State Rlectricity Boards to tap India’s
vast potential for power gemeratic—~ -~nd
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THE, MINISTER OF STATE IN THF
MINISTRY OF NON-CONVENTIONAL
UNERGY SOURCES (SHRI S. KRISH-
NA KUMAR): (a) The Electricity Sup-

ply Act provides for two types of  cnti-
ties (i) Licensees who are given
license for supply of electricily in a

specified urea. They may or may not have
thelr own generating capacity; (ii) Ge-
nerating Compunics who can set up po-
wer plants and sell Lulk power to the
State Electricity Board Grid or other
consumers as anproved by the competent
Government. For Ljcensees the rate of
return provided in the VIth Schedule of
Electricity Supply  Act is S per cent
above the RBI rate. For Generating
Companijes the tariff notification issued
by the Government of Indja on 31-3-92
(amended on 19.1.94) provides a rettm
on equity of 16 per cent as an element
of fixed cost of the tariff at 68.5 per cent
PLF. For generation above this ievel, an
incentive upto 0.7 per cent ROE for each
{ per cent rise in PLF can also be given.

and (c). Capacity utilisation pa-
rameter; are diferent  for non-conven-
tional energy based power projects, which
are sile svecific. A market orieutation
is being given to these progiammes to
<27uee maximum private sector participa-
{ivn, in oddition to the incentiveg al-
ready 1iovided by the Cengre, where ap-
plicable, other attractive fiscgy and pro-
motional incentives including wheeling,
banking third party sale and a minimum
buv back raie have also been suggested
to the States to encourage privale in-
vestment. Seveial  incentives from the
Centre and certain  States are already
avajlable  for non-conventional energy
projects
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